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(i) Approval under regulation — 3 (12(c)) of CERC ( Terms & Conditions of Tariff) Regulations’
2009 and Regulation — 24 of CERC ( Conduct of Business) Regulations’ 1999 for
commissioning date and
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BEFORE THE CENTRAL ELECTRICITY REGULATORY COMMISSION
NEW DELHI

IN THE MATTER OF: (i) Approval under regulation — 3 (12(c)) of CERC ( Terms &
Conditions of Tariff) Regulations’ 2009 and Regulation — 24 of CERC ( Conduct of
Business) Regulations’ 1999 for commissioning date and

(ii) approval under regulation-86 of CERC (Conduct of Business) Regulations’1999
and CERC (Terms and Conditions of Tariff) Regulations’2009 for
determination of Transmission Tariff from DOCO TO 31.03.2014 for tariff block
2009-14

for LILO of 400 kV D/C Nathpa Jhakri- Nallagarh(Triple Snowbird) line at Rampur

under transmission system associated with Rampur HEP in Northern Region.

PETITIONER

Power Grid Corporation of India Ltd. (Govt. of India undertaking)
Registered office: B-9. Qutab Institutional Area, Katwaria Sarai, New Delhi 110 016

Corporate office: “Saudamini”, Plot no.2, Sector-29, Gurgaon -122 001. (Haryana)
Power Grid Corporation of India Ltd., the petitioner in the matter, is filing an application
under regulation-86, for determination of Transmission Tariff for above mentioned

transmission system in Northern Region for the block 2009-2014.

The petition is hereby served through the nodal officers of the respondents for CERC
matters, on the addresses as mentioned below:

ADDRESSES OF NODAL OFFICERS

1. Chief Engineer ( System Operation)
Himachal Pradesh State Electricity Board
Vidyut Bhawan,

Shimla — 171 004 (H.P)

2. Chief Engineer
(Inter State Building)
Punjab State Power Corporation Ltd.
Thermal Shed T-1A,Patiala

3. Chief Engineer =
Haryana Power Purchase Centre, IInd Floor,
Shakti Bhawan, Sector-6, Panchkula — 134 109




10.

11.

Chief Engineer ( Commercial & Survey Wing )
Power Development Deptt.
Janipura Grid Station,
Jammu (Tawi) 180 007

Chief Engineer

Power Purchase Agreement Directorate
Uttar Pradesh Power Corporation Ltd.
10th Floor, Shakti Bhawan Extn.

14, Ashok Marg, Lucknow - 226 001

The Chairman

Delhi Transco Ltd.

Shakti Sadan

Kotla Road (near ITO). New Delhi

Chief Engineer
Chandigarh Administration
Sector -9, Chandigarh

The Chairman

UTTARAKHAND POWER CORPORATION LTD.
URJA BHAWAN, KANWALI ROAD
DEHRADUN.

The Chief Engineer (RPCC)
Rajasthan Power Procurement Centre.
Vidyut Bhawan, Janpath, Jaipur

The Dy. Chief Engineer (RPCC)
Ajmer Vidyut Vitran Nigam Ltd
400 KV GSS Building

Ajmer Road, Heerapura, Jaipur

The Superintending Engineer (RPCC)
Jodhpur Vidyut Vitran Nigam Ltd

400 KV GSS Building, Ajmer Road, Heerapura, Jaipur




12.

13

14.

15.

16.

7

18.

GURGAON
DATED: 2§ tv.2013

The Superintending Engineer (RPCC)
Jaipur Vidyut Vitran Nigam Ltd

400 KV GSS Building

Ajmer Road, Heerapura, Jaipur

Chief Electrical Distribution Engineer
Northern Central Railway
Allahabad .

Ch Manager (Power Purchase)
BSES YAMUNA POWER LTD

Shakti Kiran Building, Karkardooma,
Delhi-110092

Asst. Vice President (power Management Group)
BSES Rajdhani Power Ltd,

BSES Bhawan,

Nehru Place, NEW DELHI

HOG (PMG)

Tata power Delhi Distribution Ltd.
33 kV Substation, Building
Hudson Lane

Kingsway Camp

North Delhi - 110009

New Delhi Municipal Council
Palika Kendra, Sansad Marg,
NEW DELHI-110002

SATLUJ JAL VIDYUT NIGAM LTD.
HIMFED BUILDING
NEW SHIMLA-171009

Kindly acknowledge the receipt.

PETITIONER
POWER GRID CORPORATION OF INDIA LTD.

& WD
REPRESENTED BY S S RAJU
Dy. General Manager (COMMERCIAL)




BEFORE

THE CENTRAL ELECTRICITY REGULATORY COMMISSION

NEW DELHI

IN THE MATTER OF:

(i) Approval under regulation — 3 (12(c)) of CERC ( Terms & Conditions of Tariff) Regulations’

2009 and Regulation — 24 of CERC ( Conduct of Business)

commissioning date and

Regulations’ 1999 for

(ii) approval under regulation-86 of CERC (Conduct of Business) Regulations’1999 and CERC
(Terms and Conditions of Tariff) Regulations’2009 for determination of Transmission

Tariff from DOCO TO 31.03.2014 for tariff block 2009-14

for LILO of 400 kV D/C Nathpa Jhakri- Nallagarh(Triple Snowbird) line at Rampur under
transmission system associated with Rampur HEP in Northern Region.

IN THE MATTER OF:

Power Grid Corporation of India Ltd.

Registered office: B-9, Qutab Institutional Area,
Katwaria Sarai, New Delhi 110 016 and
Corporate office: “Saudamini” ,Plot no.2,
Sector-29, Gurgaon -122 001. ( Haryana)

Uttar Pradesh Power Corporation Ltd
14, Shakti Bhawan, Ashok Marg,
Lucknow — 226 007

Represented by its Chairman & others

---PETITIONER

--- RESPONDENT
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BEFORE
THE CENTRAL ELECTRICITY REGULATORY COMMISSION
NEW DELHI

IN THE MATTER OF:

(i) Approval under regulation — 3 (12(c)) of CERC ( Terms & Conditions of Tariff) Regulations’
2009 and Regulation — 24 of CERC ( Conduct of Business) Regulations’ 1999 for
commissioning date and

(i) approval under regulation-86 of CERC (Conduct of Business) Regulations’1999 and CERC
(Terms and Conditions of Tariff) Regulations’2009 for determination of Transmission
Tariff from DOCO TO 31.03.2014 for tariff block 2009-14

for LILO of 400 kV D/C Nathpa Jhakri- Nallagarh(Triple Snowbird) line at Rampur under
transmission system associated with Rampur HEP in Northern Region.

IN THE MATTER OF:

Power Grid Corporation of India Ltd. ---PETITIONER
Registered office: B-9, Qutab Institutional Area,

Katwaria Sarai, New Delhi 110 016 and

Corporate office: “Saudamini” ,Plot no.2,

Sector-29, Gurgaon -122 001. ( Haryana)

Uttar Pradesh Power Corporation Ltd

14, Shakti Bhawan, Ashok Marg,Lucknow — 226 007

Represented by its Chairman

& others --- RESPONDENT
To

The Secretary

Central Electricity Regulatory Commission

New Delhi. 110 001

Sir,

The application filed under Regulation — 3(12( ¢ )) of CERC Regulation 2009 and
Regulation-24 of CERC Regulation 1999 for commissioning date & under Regulation 86 of CERC
(Conduct of Business) Regulation, 1999 and CERC (Terms and Conditions of Tariff)
Regulations’2009 for determination of Transmission tariff from DOCO to 31.03.2014 may please be
registered.

PETITIONER
POWER GRID CORPORATION OF INDIA
@ - T
REPRESENTED BY S.S.RAJU
DY. GENERAL MANAGER (COMMERCIAL)
GURGAON PN
DATED: af.10.20'2 e
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BEFORE
THE CENTRAL ELECTRICITY REGULATORY COMMISSION
NEW DELHI

IN THE MATTER OF:

(i) Approval under regulation — 3 (12(c)) of CERC ( Terms & Conditions of Tariff) Regulations’
2009 and Regulation — 24 of CERC ( Conduct of Business) Regulations’ 1999 for
commissioning date and

(iii) approval under regulation-86 of CERC (Conduct of Business) Regulations’1999 and CERC
(Terms and Conditions of Tariff) Regulations’2009 for determination of Transmission
Tariff from DOCO TO 31.03.2014 for tariff block 2009-14

for LILO of 400 kV D/C Nathpa Jhakri- Nallagarh(Triple Snowbird) line at Rampur under
transmission system associated with Rampur HEP in Northern Region.

Power Grid Corporation of India Ltd. ---PETITIONER
Registered office: B-9, Qutab Institutional Area,

Katwaria Sarai, New Delhi 110 016 and

Corporate office: “Saudamini” ,Plot no.2,

Sector-29, Gurgaon -122 001. ( Haryana)

Uttar Pradesh Power Corporation Ltd
14, Shakti Bhawan, Ashok Marg, Lucknow — 226 007
Represented by its Chairman

& others --- RESPONDENT
MEMO OF PARTIES
POWER GRID CORPORATION OF INDIA LTD. --—-PETITIONER
VERSUS

NORTHERN REGION BENEFICIARIES

1. RAJASTHAN RAJYA VIDYUT PRASARAN NIGAM LIMITED
VIDYUT BHAWAN, VIDYUT MARG, JAIPUR - 302 005
REPRESENTED BY ITS CHAIRMAN & OTHERS

2. AJMER VIDYUT VITRAN NIGAM LTD
400 KV GSS BUILDING ( GROUND FLOOR), AJMER ROAD,
HEERAPURA, JAIPUR.
REPRESENTED BY ITS MANAGING DIRECTOR & OTHERS

3. JAIPUR VIDYUT VITRAN NIGAM LTD
400 KV GSS BUILDING ( GROUND FLOOR), AJMER ROAD,
HEERAPURA, JAIPUR. N
REPRESENTED BY ITS MANAGING DIRECTOR & OTHERS s\



18

JODHPUR VIDYUT VITRAN NIGAM LTD

400 KV GSS BUILDING ( GROUND FLOOR), AIMER ROAD,
HEERAPURA, JAIPUR.

REPRESENTED BY ITS MANAGING DIRECTOR & OTHERS

HIMACHAL PRADESH STATE ELECTRICITY BOARD
VIDYUT BHAWAN

KUMAR HOUSE COMPLEX BUILDING II
SHIMLA-171 004

REPRESENTED BY ITS CHAIRMAN

PUNJAB STATE POWER CORPORATION Ltd.
THERMAL SHED T-1A, PATIALA
REPRESENTED BY ITS CHAIRMAN

HARYANA POWER PURCHASE CENTRE
SHAKTI BHAWAN, SECTOR-6
PANCHKULA (HARYANA) 134 109
REPRESENTED BY ITS S.E./C & R-1

POWER DEVELOPMENT DEPTT.

GOVT. OF JAMMU & KASHMIR

MINI SECRETARIAT, JAMMU
REPRESENTED BY ITS COMMISSIONER

UTTAR PRADESH POWER CORPORATION LTD.

(FORMARLY UTTAR PRADESH STATE ELECTRICITY BOARD)
SHAKTI BHAWAN, 14, ASHOK MARG

LUCKNOW - 226 001

REPRESENTED BY ITS CHAIRMAN

DELHI TRANSCO LTD

SHAKTI SADAN KOTLA ROAD,
NEW DELHI-110 002
REPRESENTED BY ITS CHAIRMAN

BSES YAMUNA POWER Ltd,
BSES BHAWAN, NEHRU PLACE ,
NEW DELHIL

REPRESENTED BY ITS CEO
BSES RAJDHANI POWER Ltd,

BSES BHAWAN, NEHRU PLACE,

NEW DELHI
REPRESENTED BY ITS CEO
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5.

16.

18.

HOG (PMG)

TATA POWER DISTRIBUTION LIMITED
33kV SUBSTATION, BUILDING
HUDSON LANE Hudson Lane
KINGSWAY CAMP

NORTH DELHI 110009

CHANDIGARH ADMINISTRATION
SECTOR -9, CHANDIGARH.
REPRESENTED BY ITS CHIEF ENGINEER

UTTARAKHAND POWER CORPORATION LTD.
URJA BHAWAN

KANWALI ROAD

DEHRADUN.

REPRESENTED BY ITS MANAGING DIRECTOR

NORTH CENTRAL RAILWAY
ALLAHABAD.

REPRESENTED BY CHIEF ELECTRICAL DISTRIBUTION ENGINEER

NEW DELHI MUNICIPAL COUNCIL
PALIKA KENDRA, SANSAD MARG,
NEW DELHI-110002

REPRESENTED BY CHAIRMAN

SATLUJ JAL VIDYUT NIGAM LTD.

HIMFED BUILDING
NEW SHIMLA-171009

---RESPONDENTS

PETITIONER
POWER GRID CORPORATION OF INDIA LTD.

- & D

REPRESENTED BY S.S.RAJU

GURGAON DY. GENERAL MANAGER (COMMERCIAL)
DATED: 2R.10. 2013
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N> NEW DELHI
RS PETITION NO.: .c.ovveees
IN THE MATTER OF:
(i) pproval under regulation — 3 (12(c)) of CERC ( Terms & Conditions of Tariff) Regulations’
2009 and Regulation — 24 of CERC ( Conduct of Business) Regulations’ 1999 for
gommissioning date and
t of Business) Regulations’1999 and CERC

(i) approval under regulation-86 of CERC (Conduc
gTerms and Conditions of Tariff) Regulation
“Tariff from DOCO TO 31.03.2014 for tariff block 2009-14

for LILO of 400 kV D/C Nathpa Jhakri- Nallagarh(Triple Snowbird) line at Rampur under

transmission system associated with Rampur HEP in Northern Region.

s’2009 for determination of Transmission

Power %rid Corporation of India Ltd ---PETITIONER

Registei ed office: B-9, Qutab Institutional Area,
Katwarja Sarai, New Delhi 110 016 and
Corporate office: «gaudamini” ,Plot no.2,
Scctor-%9, Gurgaon -122 001. ( Haryana)

Uttar Pid%h Power Corporation Ltd
14, Shakti Bhawan, Ashok Marg,Lucknow — 226 007
Represeilted by its Chairman

& othert
- RESP}ONDEJNT

L Affidavit verifying the Petition “:?Q\\
I, S.S.%aju, S/o Shri  S.B. Raju, working as Deputy General Manager (}Cbﬂla} jal) in the

(X 4



Powergrid Corporation of India Ltd., having its registered Office at B-9, Institutional Area, Katwaria

Sarai, New Delhi-110 016, do hereby solemnly affirm and state as under:-

1. I am the Dy. General Manager (Commercial) of Power Grid Corporation of India Ltd., the
representative of the Petitioner in the above matter, and am duly authorised to make this
affidavit.

2, I submit that the enclosed petition is being filed for approval of commissioning date and

determination of Transmission Tariff for LILO of 400 kV D/C Nathpa Jhakri- Nalagarh(Triple
Snowbird) line at Rampur under transmission system associated with Rampur HEP
(Anticipated DOCO: 01.12.2013) for tariff block 2009-14 period in Northern Region, in accordance
with CERC (Terms & Conditions of Tariff), Regulations, 2009.

3. I submit that no other petition except this petition has been filed directly or indirectly for

5.

approval of commissioning date and determination of Transmission Tariff for LILO of 400 kV
D/C Nathpajhakri- Nalagarh(Triple Snowbird) line at Rampur under transmission system

associated with Rampur HEP (Anticipated DOCO: 01.12.2013) for tariff block 2009-14 period in
Northern Region.

4. The statements made in the petition herein are based on petitioner company’s official records

maintained in the ordinary course of business and I believe them to be true and correct.

The documents attached with the petition are legible copies and duly attested by me.

&%

Ga-
(DEPONENT)
VERIFICATION
Solemnly affirmed at Gurgaon on this A% day of October’2013 that the contents of the above

affidavit are true to my knowledge and belief and no part of it is false and nothing material has been
concealed there from.

b R
Y g‘ﬁ:PONENT)

‘;—» 1‘3"!“{’(3

(SAJJAN Sy
ADYVOCATE & U FARY
GURGAON (HARYANAD -

A



BEFORE
THE CENTRAL ELECTRICITY REGULATORY COMMISSION
NEW DELHI

IN THE MATTER OF:

(i) Approval under regulation — 3 (12(c)) of CERC ( Terms & Conditions of Tariff) Regulations’
2009 and Regulation — 24 of CERC ( Conduct of Business) Regulations’ 1999 for
commissioning date and

(i) approval under regulation-86 of CERC (Conduct of Business) Regulations’1999 and CERC

(Terms and Conditions of Tariff) Regulations’2009 for determination of Transmission
Tariff from DOCO TO 31.03.2014 for tariff block 2009-14

for LILO of 400 kV D/C Nathpa Jhakri- Nallagarh(Triple Snowbird) line at Rampur under
transmission system associated with Rampur HEP in Northern Region.

Power Grid Corporation of India Ltd. ---PETITIONER
Registered office: B-9, Qutab Institutional Area,

Katwaria Sarai, New Delhi 110 016 and

Corporate office: “Saudamini” ,Plot no.2,

Sector-29, Gurgaon -122 001. ( Haryana)

Uttar Pradesh Power Corporation Ltd

14, Shakti Bhawan, Ashok Marg, Lucknow — 226 007

Represented by its Chairman

& others -- RESPONDENT

To

The Hon'ble Chairman and

his Companion Members of The Hon'ble CERC
The Humble application filed by the Petitioner

MOST RESPECTFULLY SHOWETH

1. The Petitioner herein, Power Grid Corporation of India Ltd. is a Government Company
within the meaning of Companies Act, 1956. The Petitioner is also discharging the statutory
functions under various applicable provisions, including in particular section 28 and 38 of the
Electricity Act, 2003. In exercise of powers under sub-section (1) of section 38(1) the
Electricity Act 2003, the Government of India has declared the Petitioner herein as the
Central Transmission Utility.

2. That, Hon’ble Commission have notified CERC (Terms and Conditions of Tariff)
Regulations, 2009, in accordance with which tariff based on capital cost of the transmission
projects shall be determined. These Regulations have come in to force on 1.4.2009 and shall
remain in force for a period of 5 years, unless reviewed earlier or extended by the Hon’ble

Commission. T

g A
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3. That the petitioner has been entrusted with the implementation of Transmission System
associated with Rampur HEP in Northern Region. The administrative approval and
expenditure sanction to the transmission project was accorded by the Board of Directors of
POWERGRID vide C/CP/Rampur HEP T.S. dated 20" February’2009 for Rs 184.19 crores
including an IDC of Rs 14.16 crores based on 4™ Quarter, 2008 price level. The evacuation
System of Rampur HEP was approved in the 18 meeting of the Standing Committee on
Transmission System Planning in Northern Region held in Dalhousie on 6™ June 2005. Copy
of investment approval and relevant extract of minutes are enclosed as Encl — 1, page noléto 23

4. The scope of work covered under the project is as follows:

Transmission Lines:
(1) Patiala-Ludhiana 400 kV D/C line -78 km
(i1) LILO of 400 kV D/C Nathpa Jhakri- Nalagarh(Triple Snowbird) line at rampur-4 km
(ii1)LILO of Patiala-Hissar 400 kV(Triple Snowbird) line at Kaithal-33 km

Sub-stations:
i. Patiala 400/220 kV(POWERGRID) S/S(Extension)
ii. Ludhiana 400/220 kV(POWERGRID) S/S(Extension)
iii. Kaithal 400/220 kV(POWERGRID) S/S(Extension)

The Schematic diagram of the Transmission System associated with Rampur HEP is attached
as Encl.- 2, page no.24. to .......

5. As per Investment Approval, the approved completion schedule is 33 Months from date of
investment approval i.e. 20.11.2011 say Dec’2011. During 29th Meeting of Standing
Committee on Transmission System Planning of Northern Region held on 29.12.2010, it was
agreed that LILO of Nathpa Jhakri - Nalagarh 400 KV D/C Line at Rampur would be
commissioned, matching with the Commissioning Schedule of Rampur HEP. Rampur HEP is
delayed, hence in Standing Committee of Power from Northern Region, LILO of Naptha
Jhakri — Nallagarh at Rampur HEP was delayed to match generation. During the 15™ meetin
of TCC and 16™ meeting of NRPC dtd. 04.05.2010, the Rampur HEP has been shifted to 12'
plan. As per minutes issued on 16.12.2010 for 17™ meeting of TCC and 18" meeting of
NRPC, commissioning schedule of Rampur HEP has been revised from March 2012 to
Sept 2013. Accordingly the commissioning of the transmission line was also delayed.
Relevant extract of the meetings are enclosed as Encl - 3, page nol2. to-3Y...Further, it is
submitted that the petitioner has signed Indemnification Agreement with SJVNL vide
Agreement dated 6.4.2009, copy enclosed as Encl-4 35 —o 4y ?3 No

5.1 Further, it is submitted that the delay in commissioning of the asset was also due to delay in
the Forest Clearance in Anni division (area=12.5924 hectare) & Rampur Division
(area=0.8589 hectare). For Anni division the Stage - I clearance is obtained on 13.02.13 and
stage-11 clearance is obtained on 03.04.2013. For Rampur division the FRA certificate is yet to be
received. There are total No. of Towers in subject LILO Line are 12 Nos., out of which 10
Nos. comes in Anni division & 2 Nos. comes under Rampur division. In Anni division out of
total 10 Nos. of towers, 7 Nos. comes in forest area & 3 Nos. comes in non-forest area. In
Rampur division all 2 Nos. of towers comes in forest area. The detail chronology of Forest
Clearance for Anni division is attached as Encl S(a)page noﬁ.]:..tof‘.?anc_‘L-Rﬂmpur division is

attached hereto as Encl-5(b)page no.tlto 16 Fan q:-




6. The status of the assets anticipated to be commissioned and the filing of tariff for the assets
covered in the above scope is below:

S1 | Name of the Asset DOCO Delay in | Details of
No Months Tariff
petition

01 | 400 kV Patiala-Ludhiana T/L and LILO of | 01.09.2011 |Completed Petition
Patiala Hissar Line at Kaithal S/S alongwith in time No.

associated bays under transmission system 84/2011
associated with Rampur HEP

02 | LILO of 400 kV D/C Nathpa Jhakri- | 01.12.2013 |24 Covered
Nalagarh(Triple Snowbird) line at Rampur | (anticipated) under this
under transmission system associated with petition

Rampur HEP (Anticipated DOCO: 01.12.2013)

6.1 It is submitted that the petitioner had commenced the work of transmission lines keeping in
view the parallel time lines of the generation. With the subsequent shift/delay in generation
project, the petitioner had to slow down the work. However, it is not feasible to delay the
petitioner’s project to the extent to match with the generation as these time extensions would
mean obvious implications for the petitioner which would have a bearing on the project cost.
The petitioner has accordingly taken up the execution so that the line is likely to be declared
under commercial operation w.e.f. 01.12.2013.

6.2 The instant petition covers approval of anticipated DOCO and transmission tariff from
anticipated DOCO TO 31.03.2014 for tariff block 2009-14 for LILO of 400 kV D/C Nathpa Jhakri-

Nallagarh(Triple Snowbird) line at Rampur under transmission system associated with Rampur
HEP in Northern Region.

7. That in case of the subject asset, the line is likely to be ready by Dec 2013, but the petitioner
will be unable to charge the same because of non-readiness of generation not attributable to
POWERGRID. Hence, the subject qualifies consideration by Hon’ble Commission as per the
following provision of CERC regulation (relevant extract reproduced below.):

QUOTE
“(12) ‘date of commercial operation’ or ‘COD’ means

(¢ ) in relation to the transmission system, the date declared by the transmission licensee from
0000hour of which an element of the transmission system is in regular service after successful
charging and trial operation:

Provided that the date shall be the first day of a calendar month and transmission charge for the
element shall be payable and its availability shall be accounted for, from that date :

Provided further that in case an element of the transmission system is ready for regular service but
is prevented from providing such service for reasons not attributable to the transmission licensee,
its suppliers or contractors, the Commission may approve the date of commercial operation prior to
the element coming into regular service.”

UNQUOTE




As is deliberated above, LILO of 400kV D/C Naptha Jhakri — Nallagarh line at Rampur HEP
will be ready for their intended use but can not be commissioned due to delay in
commissioning of the Rampur HEP generation unit. Petitioner, therefore, is not able to
provide service for the reasons not attributable to itself, its suppliers or contractors. The case
accordingly qualifies for consideration of the Commission for approval of the date of
commercial operation prior to the element coming into regular service.

That Hon’ble Commission may approve the anticipated DOCO for the subject asset as
01.12.2013. However, the petitioner shall submit the actual commissioning date after
commissioning of the project.

8. The details of apportioned approved FR cost, cost as on DOCO and estimated additional
capitalization projected to be incurred of the asset covered in this petition is summarized
below:

Rs in Lakhs
Name of the asset Apportioned | Actual Cost | Projected Additional Total
FR Cost incurred Capitalization Estimated
as on Completion
DOCO 2013-14 2014-15 Cost
LILO of 400 kV D/C
Nathpajhakri- Nalagarh
(Triple Snowbird) line at
Rampur under transmission 1178.48 2113.78 226.92 | 146.50 2487.20
system associated  with
Rampur HEP (Anticipated
DOCO: 01.12.2013)
Justification for cost variation is given in Form — 5B. The main reason for cost variation is
due to unit rate and quantity variation in FR and actual in various item i.e. Benching of
Fissured Rock, exaction in various types of soil, concreting, protection of tower footings and
erection of various towers, tower parts etc.
Further it is mentioned that the total completion cost i.e. Rs 169.12 Crs of the project as a
whole is within the total approved cost of Rs. 184.19 Crs. as under.
Rs. in Crs
S | Name of the Asset FR Estimated
i CoSt_ Cost
1. | 400 kV Patiala-Ludhiana T/L and LILO of Patiala Hissar Line at 172.40 144.25
Kaithal S/S alongwith associated bays (Petition no. 84/2011)

2. | LILO of 400 kV D/C Naptha Jhakri — Nallagarh (Triple Snowbird) 1179 24.87
Line at Rampur (ASSET-1)
TOTAL PROJECT COST (within approved cost) 184.19 169.12

(ﬂ‘ -
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Hence, it is prayed that the total completion cost of the project as a whole may please be
considered instead of individual element wise cost

9. That the application for determination of tariff is filed in line with provision 5 (1) of tariff
Regulation 2009 applicable for 2009-14 period. That the capital cost incurred upto DOCO
and projected to be incurred during 2012-13 & 2013-14 duly certified by auditors in auditor
certificates are enclosed herewith as Encl-6, page no. 1. to.1%.. That admissibility of
additional Capitalisation may be considered as per provision 9(1) of tariff Regulation’2009.

10. TRANSMISSION TARIFF :

10.1 That as per regulation 13 (3) and regulation 14 of the CERC (Terms and Conditions of
Tariff) Regulations, 2009, the tariff for transmission of electricity on ISTS shall comprise
transmission charge for recovery of annual fixed cost consisting of (a) Return on Equity,
(b) Interest on Loan, (¢) Depreciation, (d) Interest on Working Capital and (e) Operation
and maintenance expenses. The tariff for block 2009-2014 has been worked out as per
Appendix-1 of the tariff regulations for period 2009-14.

10.2 The tariff from 01.12.2013 to 31.03.2014 is summarized below and enclosed herewith as
Encl-7, pagelJ.t0.1.1.0

( Rs in Lakhs )

Asset 2012-13 | 2013-14(pro rata)
LILO of 400 kV D/C Nathpa Jhakri- Nalagarh line at

Rampur under transmission system associated with 127.12
Rampur HEP (Anticipated DOCO: 01.12.2013)

It is submitted that upon actual commissioning of the Assets an affidavit to this effect shall be
submitted to CERC with actual DOCO letter.

10.3 That, it is submitted in the Tariff indicated at 10.2 above, the ROE has been calculated @
17.481 % based on the rate notified by the Hon’ble Commission as per illustration under
regulation 15 (4) (i) of the CERC (Terms and Conditions of Tariff) Regulations, 2009. It is
further submitted that the above rate of 17.481 % is based on the MAT rate of 11.33 %
being applicable for the year 2008-09.That further in line with the amendment dated
21.06.2011 to Regulation 15 of the Principal Tariff Regulation dated 19.01.2009. the
petitioner shall be allowed to recover the shortfall or refund the excess Annual Fixed
Charges, on account of Return on Equity due to change in applicable Minimum
Alternate/Corporate Income Tax rate as per the Income Tax Act, 1961 ( as amended from
time to time) of the respective financial year directly without making any application
before the Commission. Further, Annual Fixed charges with respect to Tax rates applicable
shall be trued up in accordance with Regulation 6 of the Principal Regulations.

104 Service Tax: Service Tax on transmission has been put on negative list we.f. 01.04.2012
and therefore the transmission charges indicated at Para-10.2 above, is exclusive of
Service Tax and the same shall be borne and additionally paid by the respondent(s) to the
petitioner and the same shall be charged, billed separately by the petitioner in case same is
withdrawn from the negative list at any time as above in future.

10.5 That Interest on Loan has been calculated on the basis of rate prevailing as on 01.04.2009.
The change in Interest rate due to floating rate of interest appli_-'.c_ﬁﬁfei_i‘f_-;a_py, for the project
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needs to be claimed / adjusted over the tariff block of 05 years directly from / with the
beneficiaries as was being followed during the tariff block 2004-09.

10.6 The transmission charges at para-10.2 above is inclusive of O&M expenses for the project

derived based on the norms for O&M expenditure as specified under regulation 19(g) of
the tariff regulations for block 2009-14. It is the understanding of the petitioner that these
norms for O&M expenditure been arrived by the Hon’ble Commission after considering (1)
normalized actual O&M expenses of the petitioner on its various projects in various
regions during the year 2003-04, 2004-05, 2005-06, 2006-07, 2007-08, (ii) the base norms
so arrived is escalated at 5.72% per annum to arrive at norms for years of tariff period
2009-14, (iii) and also wage hike of 50% on account of pay revision of the employees of
Public Sector Undertakings. It is submitted that the wage revision of employees has been
implemented. The petitioner reserves the right to approach the Hon’ble Commission for
suitable revision in the norms for O&M expenditure due to impact of wage revision.

10.7 Petitioner submits that the Licence fee has been a new component of cost to the

Transmission licence under O&M stage of the project and has become incidental to the
petitioner / CTU only from 2008-09. It is therefore submitted that License fee shall be
recovered separately from the respondents as per CERC (Terms and Conditions on Tariff)
(Third Amendment),Regulations,2012 issued vide date 31.12.2012, para 13 “Addition of
New Regulation to the Principal Regulations 42A. (1) (b).”

10.8 The Transmission Charges and other related Charges indicated at para 12.2 above, is

& 5

12.

exclusive of incentive, late payment surcharge, FERV, any statutory taxes, levies, duties,
cess, filing fees, license fee or any other kind of imposition (s) and/ or other surcharges etc.
whatsoever imposed / charged by any Government (Central/State) and / or any other local
bodies/authorities/regulatory authorities in relation to transmission  of electricity,
environmental protection, and/or in respect of any of its installation associated with the
Transmission System and the same shall be borne and additionally paid by the respondent(s)

to the petitioner and the same shall be charged, billed separately by the petitioner on the
respondents.

Sharing of Transmission Charges : That Transmission Charges up to 30.06.2011 shall be
shared by the Constituents of NR. With effect from 01.07.2011, the billing collection and
disbursement of Transmission Charges shall be governed by provision of CERC (sharing of
interstate Transmission Charges and Losses) Regulations, 2010 and the Removal of
difficulties orders issued thereafter. Further, it is submitted that the scheme was approved in
1 NRPC meeting (dtd 03.06.2006) to become part of main BPTA of the project. A copy of
the BPTA Documents is enclosed herewith as Encl -8 (pagelll.tol.%)

In the circumstances mentioned above it will be just and proper that the transmission tariff
for the assets covered under this petition be allowed to be charged from the Respondents on
the basis set out in para-10 above.

The Petitioner submits that the Encl.-1 to Encl.-8 may please be treated as integral part
of this petition.
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PRAYER
It is respectfully prayed that the Hon’ble Commission may be pleased to

)

2)

3)
4)

3)

6)

7)

8)

9

Invoke the provision of regulation -3 (12(c)) of CERC (Terms and Conditions of Tariff)
Regulations” 2009 and Regulation — 24 of CERC (Conduct of Business) Regulations” 1999
for approval of anticipated DOCO of the subject asset as 01.12.2013.

Approve the Transmission Tariff for the assets covered under this petition, as per para 12
above.

Approve the additional capitalisation during the year 2013-2014,2014-15

Approve the total completion cost of the project as a whole instead of individual element
wise cost as per para-8 above.

Allow the petitioner to recover the shortfall or refund the excess Annual Fixed Charges, on
account of Return on Equity due to change in applicable Minimum Alternate/Corporate
Income Tax rate as per the Income Tax Act, 1961 ( as amended from time to time) of the
respective financial year directly without making any application before the Commission.
Approve the reimbursement of expenditure by the beneficiaries towards petition filing fee,
and publishing of notices in newspapers in terms of Regulation 42 CERC (Terms and
Conditions of Tariff) Regulations,2009, and other expenditure ( if any) in relation to the filing
of petition.

Allow the petitioner to bill and adjust impact on Interest on Loan due to change in Interest
rate on account of floating rate of interest applicable during 2009-14 period, if any, from the
respondent.

Allow the Petitioner to bill and recover Service tax on Transmission Charges separately from
the respondents, if at any time service tax on transmission is withdrawn from negative list at
any time in future.

Allow the petitioner to bill and recover Licensee fee separately from the respondents as per
CERC (Terms and Conditions on Tariff) (Third Amendment), Regulations, 2012 issued vide
date 31.12.2012, para 13 “Addition of New Regulation to the Principal Regulations 42A. (1)
(b).”.

10) Allow provisional tariff in accordance with clause (3) of Regulation 5 Central Electricity

Regulatory Commission (Terms and Conditions of Tariff) Regulations, 2009 (First and
Second Amendment).

and pass such other relief as Hon’ble Commission deems fit and appropriate under the
circumstances of the case and in the interest of justice.

FILED BY
POWER GRID CORPORATION OF INDIA LTD.

SRR
REPRESENTED BY S.S.RAJU

GURGAON DY. GENERAL MANAGER (COMMERCIAL)
DATED: 3§.1n.2013
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MEMORANDUM

.INVESTMENT APPROVAL FOR “TRANSMISSION SYSTEM ASSOCIATED i
WITH RAMPUR HEP"

rd of Directors of POWERGRID, in exercise of poweré delegated to it by the
ment of Public Enterprises (DPE), Ministry of Heavy Industries and Public
ises, Government of India through its Office Memorandum No. 26(3)/2005-
.92 dated 1% May, 2008 and Office Memorandum No. DPE/11(2)/97-Fin.
22 July, 1997 (modified subsequently through Office Memorandum No. |+
4/2003-GM-GL.64 dated 5™ August, 2005), have accorded investment approval

¥ *Transmission System assoclated with Rampur HEP" in its 218" meeting
Son February 11, 2009, as per the details given below:

Scope of project

The broad scope of works is given below.

Transmission lines

()  Patiala — Lucdhiana 400 kV D/C line - 78 km. — 3

LILO of 400 kV D/C Nathpa Jhakr — Nalagarh (Triple Snowbird) line at
Rampur — 4 km.

" (i) UILO of Patiala-Hissar 400 kV (Triple Snowbird) line at Kaithal -33 km.

Substations

(i)  Patiala 400/220 kV (POWERGRID) Substation (Extension)
(i)  Ludhiana 4007220 kV (POWERGRID) Substation (Extension)
(i) Kaithal 400/220 kV (POWERGRID) Substation (Extension)
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oct Cost & Funding

Lstimated cost of the project based on 4" Quarter, 2008 price level is

43419 Crore including IDC of Rs. 14.16 Crore. The abstract cost estimate
1zched as Annexure-l.

project is proposed to be implemented through domestic borrowings
monds) and Intemal Resources of POWERGRID with Debt Equity ratio

issued in pursuance of the minutes of meeting of the 218" meeting of Board
<ors held on February 11, 2009.

o e

Deputy General Manager (CP)
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< 10 Secretary (Power), MoP, Shram Shakti Bhawan, New Dethi-110 001
.rman, CERC, Core-3, 6™ floor, SCOPE complex, New Dethi- 110 003
- siman, CEA , RK Puram, New Delhi -66
- missioner, Power Development Deptt., Govt. of Jammu & Kashmir, Mini
cretariat, Jammu

+zirman, Himachal Pradesh SEB, Vidyut Bhawan, Kumar House Compiex
1ding-!l, Shimla-171004 :
~+airman, Punjab State Electricity Board, The Mall, Patiala-147001
4D, Haryana Vidyut Prasaran Nigam Ltd., Shakti Bhawan, sector-6,
* panchkula (Haryana) — 134109
- ~MD, Rajasthan State Electricity Board, Vidyut Bhawan, Vidyut Marg, Jaipur-
2005.
D, UPPCL, Shakti Bhawan, 14, Ashok Marg, Lucknow — 226001
D, Uttaranchal Power Corporation Ltd., Kaulagarh Power House, FRI
somplex, Dehradun-248006.
£MD, Delhi Transco Limited (DTL), Shakti Sadan, Kotla Road, New Delhi-02
Chief Engineer, Electricity Deptt., Chandigarh Administration, Mini Secretariat
(U.T.), Sector-8, Chandigarh.
visor, PAMD, Ptanning Commission , Yojana Bhawan, New Dethi
ditional Secretary, MOP, Shram Shakti Bhawan, New Delhi
ember Secretary, Planning Commission , Yojana Bhawan, New Delhi
ember Secretary, NRPC, 18/A, Shaheed Jeet Singh Sansanwal Marg,
atwaria Sarai, New Delhi-110 016
“Member (Power Systems), CEA., R.K.Puram, New Delhi —66
- Secretary, CEA, Sewa Bhawan, R.K.Puram, New Delhi -66 — 03 copies

Joint Secretary, Ministry of Statistics & Programme Implementation, Sardar
~Patel Bhawan, New Delhi. :
. Join! Secretary & Financial Advisor, MOP, Shram Shakti Bhawan, New Delhi

" Joint Secretary (Plan Finance Div.-ll), Ministry of Finance
- Director (Trans), MOP, Shram Shakti Bhawan, New Delhi
+ Direclor, Ministry of Finance (Plan finance Div.) North Block, New Delhi
Deputy Secretary, Cabinet Secretariat, Rashtrapati Bhawan, New Delhi

Under Secretary, Finance & Budget Section, MoP
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Deputy General Manager (cP)
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i

ABSTRACT COST_ESTIMATE
-‘ y (BASE COST)
| ANSMISSION SYSTEM ASSOCIATED WITH RAMPUR HEP

A= TH QUARTER 2008 PRICE LEVEL

DESCRIPTION AMOUNT
(Rs.in Crs.)

inary Survey & Soil Investigation : 0.26
acquisition for SStn and R&R Compensation 0.00
of compensation for Trans. Lines

| Compensation towards Crop & PTCC 1.71
. ompensation towards forest 0.80

‘Works
jastructure for substations 0.60
; Hon Residential Buildings 0.00
- Coiony for Trans. Lines and Sistn 0.00

12471
21.80

146.51

i
@ 1% of F 1.471 1
@ 1% of F 1471 ‘
@85%ofF 1245¢ ‘
@ 0.25% of F 0374 i
@3%of F a4l |

5 170.03

During Construction(iDC) ¥ 1416

GRAND TOTAL v 184.19

s e

San Fras been assumed 1o be avaiiable from DAmestic sour
@ 10:5% for Domestic Loan subject o actuals.
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Minutes of the 18" Meeting of the Standing Committee on Transmission System Planning in
Northern Region held in Dalhousie on 6" June 2005.

List of the participants is enclosed at Annex - .

Shri A.K. Asthana, Chief Engineer (SP&PA) welcomed the participants and thanked NHPC for

making excellent arrangement for the meeting at Dalhousie. Shri Navin Singh, GM, NHPC made a
presentation on their projects in Ravi Basin.

Thereafter the agenda items were taken up for discussion.

1. Confirmation of the minutes of 17" meeting of the Standing Committee held on
10.08.2004 at NREB, New Delhi.

1.1 Chief Engineer (SP&PA), CEA stated that the minutes of the 17" meeting of Standing
Committee on Power System Planning in Northern Region held on 10.08.2004 at New
Delhi, were circulated vide CEA letter No. 1/9/2004-SP&PA/ 749-764 dated 25.08.2004.
No Comments from any constituent states have been received.

1.2 Thereafter the Minutes of 17" meeting as circulated were taken as confirmed.

Roorkee - Meerut 400 kV S/C line

2] Chief Engineer (SP&PA), CEA stated that in the 16" SCM the proposal for strengthening
of transmission system around Roorkee area was discussed, it was agreed that the 400/220
kV Roorkee S/S would be created by LILO of Rishikesh - Muzaffarnagar - Muradnagar
S/C line and the section between Roorkee - Muzzaffarnagar would be opened from
Muzaffarnagar end and would be extended to Meerut so as to form Roorkee - Meerut S/C
line. However, subsequently UPPCL had suggested a review.

2.2 Shri A.K. Rastogi, CGM, UPPCL stated that after LILO of Rishikesh - Muzaffarnagar line
at Roorkee, the 400 kV line section from Roorkee to Muzaffarnagar together with 400 kV
Meerut- Muzaffarnagar S/C line (provided under Tehri transmission scheme) would
provide required connectivity between Roorkee and Meerut. It emerged that with this the
requirement of separate line between Roorkee and Meerut may not be there.

2.3 After discussions it was decided that the proposal for Roorkee - Meerut 400 kV S/C line
would be deferred at this stage and if necessary, could be re-studied in conjunction with
some future requirement.

3. Evacuation system from Chamera IIl HEP (231 MW)

3.1 Chief Engineer (SP&PA), CEA stated that evacuation system from Chamera III HEP was
discussed in the 16™ meeting of the standing committee and creation of 400/220 kV
pooling station at the location close to the alignment of Chamera - Jallandhar and Parbati -
Amritsar lines was proposed. Power from Chameara III and also from Kutehar/other

upstream projects in Ravi Basin was proposed to be pooled at this pooling station through
220 kV lines. '

PY
However during the route survey carried out by POWERGRID for. 1} ﬁm &O
it was observed that the direct shortest route for taking the line frént Ravi Basin towards

o &5
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be earlier than Chamera III HEP. For evacuation of power from Budhill project, looking
inot the severe R-O-W constraints, it was proposed that power from the Budhil project be
pooled at Chamba pooling station at 220 kV level. Considering that Budhil HEP would be
matarialising earlier than Chamera III, for onwards transmission of Budhil power, two
options were suggested. One option was to advance the establishment of the 400/220 kV
Chamba pooling station along with connectivity to Chamera Il and the other option was to

advance the Chamba pooling station - Jullundhar 400 kV D/C line and charge it at 220
kV.

It was deliberated that the first option, ie, advancing the establishment of 400/220 kV
Chamba pooling station along with its connectivity to Chamera II, could be adopted as
this would be optimal solution, as the cost of the other option would be very high. It was
further agreed cost of 220 kV D/C line from Budhil to pooling station would be in the
scope of the generator and full transmission charges for 400/220 kV pooling station and its
400 kV connectivity to Chamera II would have to be borne by the beneficiaries of the
Budhil project/generator till the time Chamera I1I materialize.

Power evacuation system from Uri Il HEP

Chief Engineer (SP&PA) stated that the following evacuation system from Uri Il HEP was
agreed in the 16" SCM

(1) Uri IT - Wagoora 400kV S/C line

(i)  Uril—UriII 400 kV S/C line

He stated that normally bays at generating stations are covered under the generation
scheme. However, in this case, the bays at Uri I were required for evacuation system from

Uri I1. As such, the bays at Uri | were required to be covered under transmission scheme of
POWERGRID.

The Members of the Committee agreed for the same.

Evacuation system from Rampur HEP

Chief Engineer (SP&PA) stated that Rampur HEP is being constructed by M/s. Satluj Jal
vidyut Nigam Ltd in Himachal Pradesh. The project envisages installation of 6x68.67
MW units and the power from the project would be stepped up at 400 kV. The proposed
evacuation system from the project as per studies done by POWERGRID included (i)
LILO of both circuits of Nathpa Jhakri - Nalagarh 400 kV D/C at Rampur; (i1)
Abdullapur - Patiala 400 kV D/C line; (iii) LILO of Patiala -Hissar 400 kV line at Kaithal;
and (iv) LILO of Nalagarh - Kaithal 400 kV line at Patiala

He stated that with this arrangement both the line from Nalagarh to Hissar would be
LILOed at Patiala and Kaithal. The 400 kV Abdullapur - Patiala 400kV D/C line would

ultimately forms a part of long term proposal for creation of a link from Roorkee or Meerut
S/S to Malerkotla.

Shri K.S. Bakshi, CE, PSEB stated that the power flow on Abdullapur - Patiala line as per

the case studies circulated with agenda, were not sufficient enough to Jusg?égsfg‘ﬂ FRUE cO
this state. Sh. I.S. Anand, DCE, PSEB further explained that the studie shown
overloading on Ludhiana - Malerkotla section, which required to be strengthened. After

further analysis of the study cases, it was observed that 400 kV line between Patiala and

Ludhiana would provide the required strengthening optimally.
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3.3

6.1

6.3

6.4

The matter was discussed in detail and the following evacuation system for Rampur HEP
was agreed:-

(1) LILO of Nathpa Jhakri - Nalagarh 400 kV D/C at Rampur HEP
(i)  Ludhiana - Patiala 400 kV D/C

(iii)  LILO of Patiala -Hissar 400 kV line at Kaithal

(iv)  LILO of Nalagarh - Kaithal 400 kV line at Patiala

System Strengthening in Northern Region to augment the 400/220 kV transformer
capacity of the regional system.

Chief Engineer (SP&PA) stated that requirement of one additional 400/220 kV
transformers each at Ludhiana (Brd), Hissar (3*) and Maharani Bagh (3“]), converting
switching station at Bareilly and Agra to 400/220 kV S/S and new 400/220 kV S/S at
Gurgaon and Bhinmal had been identified based on the feedback given by the Northern
Regional constituents regarding their requirement for augmentation of transmission and
transformation in their state for absorption of power from the various projects located in
NR/import of power from other regions. He requested the representatives from the states
for confirmation regarding strengthening requirement of the states along with target dates.

CGM, UPPCL stated that the proposals in respect of U.P. could be discussed in the next
meeting.

CE, PSEB confirmed the requirement of 3 transformer at Ludhiana. It was decided to take
up this work with a target of 2008-09.

Shri T.K.Dhingra, SE, HVPN stated that 400 kV S/S at Gurgaon was required as loads in
Gurgaon area were growing fast and this substation would help in delivery of inter-state
power into their system at the appropriate place. He also confirmed the requirement of
additional transformation capacity at Hissar. It was decided to take up the work of
development of 400/220 kV S/S at Gurgaon in 2007-08 time frame and augmentation of
transformer at Hissar in 2009-10 time frame. It was also decided that as the cost of the
land in Gurgaon was very high, Gurgaon would be an underground GIS S/S, so as to
optimize the overall cost.

Shri A K Tak SE, PDD, J&K stated that presently the demand of Kashmir valley were
being met by imposing heavy cuts. However unrestricted demand for the valley would be
around 1200 MW, for meeting the same there was only 2x315 MVA, 400/220 kV
transformers existing and 3" had been agreed in the 15" meeting of the standing

committee. Besides this, they would require a total of 8 nos. of 22&?&%{ erginati
their 220 kV line at Wagoora out of which 4nos. were existing, 2 110s. %m&op\'

and as such they would require additional 2 nos. of bay along with 4" ICT at Wa%t)ora. He
requested that Committee to consider the above requirement and provide the 4" ICT and
two nos. additional 220 kV bays under evacuation system of Uri II.

Authorised Signa%r‘"‘
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System Planning & Project Appraisal Division

Sewa Bhawan R K Puram,
New Delhi -110066

No.1/9/10-SP&PA/
-As per List enclosed-

Dated: 20.01.2011

Sub: Minutes of the 29" meeting of the Standing Committee on Transmission System
Planning of Northern Region and Long Term Access meeting held on 29" December,

2010 at POWERGRID, Gurgaon.

Sir,

It is intimated that the minutes of the 29" meeting of the Standing Committee on
Transmission System Planning of Northern Region and Long Term Access meeting held on
29" December, 2010 at POWERGRID, Gurgaon, have been uploaded on CEA website
(under www.cea.nic.in/ PS wing/ standing committee meeting/NR)

This is for your kind information and further necessary action at your end please.

Yours faithfully

(B. K. Sharma)
Director (SP&PA)
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-List of Addresses-

1. Member Secretary
NREB,
18-A Shajeed Jeet
Singh Sansanwal Marg,
Katwaria Sarai,
New Delhi - 110016

7. Director (Transmission)
UPPCL, Shakti Bhawan
Extn,
3rd floor, 14, Ashok Marg,
Lucknow - 226 001

13. Development
Commissioner
(Power), J&K,
Exhibition
Ground, Near New
Secretariat,
Srinagar - 190 001

2. Director (Projects)
NTPC, NTPC Bhawan,
Core 7,
Scope complex— 6,
Institutional Area,
Lodhi Road,
New Delhi - 110003

8. Director (Transmission)
Urja Bhawan, Kawali
Road,

Dehradun,
Uttaranchal - 248 001

14. Member (Power)
BBMB, Sectot-19B
Madya Marg,

Chandigarh-160019

3. Director (Technical)
NHPC Office Complex,
Sector - 33, NHPC,
Faridabad - 121 003

9. Director (operations)
Delhi Transco Ltd.

Shakti Sadan, Kotla Marg,
New Delhi- 110 002

15. Chief Engineer
(Transmission)
NPCIL,

9- S-30 Vikram
Sarabhai Bhawan,
Anushakti Nagar,

Mumbai - 400 094

4. Director (Projects)
POWERGRID,
Saudamini,
Plot no. 2, Sector - 29,
Gurgaon-122 001

10. Director(Technical)
Punjab State
Transmission corporation
Ltd. (PSTCL), Head Office
The Mall,
Patiala - 147 001
Fax-0175-2304017

16. Chief Engineer
(Operation)
Ministry of Power, UT
Secretariat,Sector-9 D
Chandigarh - 161 009

5. Sr. Vice President,

PTC Ltd, 2nd floor, 15

NBCC

Tower, Bhikaji Cama
Place,

New Delhi - 110066

11. Director {(Projects)
HVPNL ' )
Shakti Bhawan,
Sector -6
Panchkula - 134 109

17. Managing Director,
HP PowerTransmission
Corporation Ltd.

Himfed Bhawan, Panjari,

old MLA Quarters,

SHIMLA-171004

6. Member
(Transmission)
HPSEB,

Vidyut Bhawan,
Shimla - 171 004

12. Director (Transmission)
RVPNL, Vidyut Bhawan,
Janpath, Jyoti Nagar,
Jaipur, Rajasthan
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Minutes of 29" Standing Committee Meeting on power system planning of Northern
Region held on 29" December 2010 at POWERGRID, New Delhi

List of participants is enclosed at Annexure.

Chief Engineer (SP&PA), CEA welcomed participants of the 29™ Standing Committee
meeting of the Northern Region of power system planning and thanked them for attending the
meeting, despite inclement weather and problems in traveling due to road/air traffic
disruptions.

The agenda item were thereafter taken up for discussion.
1. Confirmation of minutes of 28" Standing Committee Meeting held on 23.02.2010

Director (SP&PA), CEA stated that comments were received from PSEB and HVPN
regarding the work of LILO of 400 kV Dehar-Bhiwani line at Rajpura and LILO of 400 kV
Dehar-Panipat line at Panchkula. No other comment was received from members. He
mentioned that this issue would be taken up for consideration later.

POWERGRID stated that they were facing problems in acquisition of a suitable land
for establishment of 400/220 kV substation at Dehradun and stated that incase suitable land
could not be arranged, POWERGRID mlght have to establish a GIS station at Dehradun.
Members agreed for the same.

Director (RRVPN) stated that new 400 kV substations might be planned as GIS stations as it
was becoming very difficult to get the land near the cities and land cost was very high. It was
also suggested that techno-economic analysis of GIS v/s AIS should be carried out and based
on the same the new substations might be planned as GIS stations.

As no other comment was received from members, the Minutes of s meeting were
confirmed.

2. Augmentation of 400/220 kV transformation capacity at Dehar Generating
Switchyard

POWERGRID intimated that overloading of existing 250 MVA, ICT at Dehar was
experienced several times, particularly in low hydro period resulting in separation of 400 &
220 systems at Dehar. They proposed that a new 500 MVA ICT might be provided at Dehar
by BBMB. In case of space constraint, it was suggested to replace existing 250 MVA, ICT by
500 MVA, ICT. BBMB representative confirmed that the feasibility of the proposed
augmentation would be examined 3;1'}(1 they would revert to committee in the next meeting.

oP
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would provide reliability to entire NR system and help in stable operation of NR Grid. Further
as the length of the line would be reduced the load ability would also increase. After
deliberations it was decided to take up the proposed work of LILO of Dehar-Panipat line at
Panchkula S/s and Dehar-Bhiwani line at Rajpura S/s by POWERGRID as regional
strengthening scheme NRSS-XXVII.

21. North Karanpura Transmission system

POWERGRID intimated that following transmission system had been agreed as part
of evacuation system for North Karanpura:

i. North Karanpura — Gaya 400kv D/c (Quad)

ii. North Karanpura — Ranchi 400kv D/c (Quad)

iii. Sipat/Korba (pooling)- Seoni 765kV S/c

iv. Lucknow —Bareli 765 kV S/c

v. Bareli-Meerut 765 kV S/c

vi. Agra-Gurgaon (ITP)-Gurgaon(PG) 400kV D/c (Quad)
vii. 2x500M VA 400/220kV substation at Gurgaon (ITP)

Further, as a part of transmission system for evacuation of DVC generation projects,
Balia-Lucknow 765 kV S/c is under construction. Similarly 765kV system beyond Meerut i.e.
Agra-Meerut 765kV and Meerut — Bhiwani 765kV lines are also under construction as a part
of “765kV scheme under central part of Northern region”.

In view of above, the proposed Lucknow-Bareli-Meerut 765kV link (mentioned at (iv)
& (v) above) would be the missing link connecting the two systems at 765kV level. Hence,
even in case of delay in North Karanpura generation project these lines would help in transfer
of power from generations in Eastern region to Northern region. Similarly proposed Agra-
Gurgaon (ITP)-Gurgaon (PG) 400kV D/c along with proposed Gurgaon (ITP) substation
would help in meeting the growing power demand of the NCR area.

POWERGRID stated that though the North Karanpura generation project of NTPC
was delayed, however the elements (iv) to (vii) would help in providing a strong
interconnection between Eastern and Northern region and therefore implementation of these

i elements might be delinked to the commissioning of North Karanpura generation project. It
) was also informed that the above transmission elements were being implemented as a private
sector project.

Members agreed to the above proposal.

22. Patiala-Ludhiana 400kV D/c and LILO of Patiala —Hissar 400kV at Katihal

POWERGRID stated that following transmission scheme was approved for evacuation
of power from Rampur HEP (412 MW): _
1. LILO of Nathpa Jhakri — Nalagarh 400 kV D/c line at Rampur
ii. Patiala — Ludhiana 400 kV D/c
iii. LILO of Patiala ~Hissar 400kV line at Kaithal

POWERGRD further stated that item (i)- LILO of Nathpa Jhakri — Nalagarh 400 kV

D/c line at Rampur, was for érBWate evacuation of power from the pro;c?u} and
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Item (iii) in addition to facilitating evacuation of power from the project would also help in
strengthening the Grid. In this regard it might be mentioned that studies had shown
overloading on Ludhiana - Malerkotla section, which required to be strengthened. After
further analysis of the study cases, it was observed that 400 kV line between Patiala and
Ludhiana would provide the required strengthening optimally and LILO of Patiala — Hissar
line at Kaithal, would ensure balanced loading on Patiala-Kaithal-Hissar 400kV Corridor.

In view of above, it was proposed that item (i) would be commissioned matching with
the Rampur generation while item (ii) and item (iii) might be commissioned at the earliest by
delinking them with the commissioning of Rampur HEP.

After deliberations, members agreed for the above proposal.

23. Transmission system for evacuation of power from IPP projects in Jharkhand &
West Bengal and Phasing of works -A &B (agenda item 23)

POWERGRID stated that following transmission scheme had been agreed for
evacuation of power from 3300 MW [PP generation coming up in phase-I in Jharkhand &
West Bengal:

System strengthening in NR
New 2x1500MVA, 765/400 kV substation at Varanasi and K.anpur
Gaya — Varanasi 765 kV S/c
LILO of Gaya — Balia 765 kV S/c at Varanasi
Varanasi — Kanpur 765 kV D/c
Kanpur — Jhatikra 765 kV S/c : '
400kV connectivity for new 765/400kV S/s at Varanasi & Kanpur
¢ Varanasi-Sarnath(UPPTCL) 400kV D/c (Quad)
e LILO of Sasaram-Allahabad 400kV line at Varanasi
* Kanpur (765/400kV) — Kanpur Existing 400kV D/c (Quad)

VYVVVYY

POWERGRID further stated that there was no space available for additional bays at
Sarnath (UPPTCL) S/s for termination of above mentioned Varanasi-Sarnath (UPPTCL)
400kV D/c (Quad)line. In view of above, it was proposed that orientation of Sasaram-Sarnath
(UPPTCL)-Allahabad might be reverted to original arrangement of Sasaram-Allahabad direct
line and the bays vacated at Sarnath (UPPTCL) might be used for termination of Vamasi
(765/400kV)-Sarnath (UPPTCL) 400kV D/c line. The remaining system would remain same
as agreed earlier.

In addition, it was mentioned that POWERGRID was also implementing DVC/Sasan scheme
which included following works at Sasaram:

¢ Gaya-Sasaram 765kV S/c

¢ Sasaram-Fatehpur 765kV 2*S/c(one with DVC & other with Sasan)

* 2*1500 MVA, 765/400kV ICT

POWERGRID informed that there were space constraints for establishment of 765kV
switchyard at Sasaram and in the available space only following could be accommodated:
* ].mo. 765kV‘;1qe bay '
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Northern Regional Power Committee
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Members of Northern Regional Power Committee and TCC

{As per list attached)
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Subject : 15" meeting of TCC and 16™ meeting of Northern Regional Power
Committee ~ Minutes.

g,
Sir,

FareiihT wetee 39-wfAfy € 15481 dow qur 39l svivr Ry afafy & 1641 95 wa
14 3 15 3w, 2010 & Feiaver & F0TSE Fr 14 M1 =7 ot F FEGA F 0F Wi R
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The 15" meeting of TCC and 16™ meeting of Northern Regional Power Committee

were held on 15" and 16™ April, 2010 respectively at Nainital, A copy of the summary record

of discussions of the meetings is enclosed herewith for favour of information and necessary
action.
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159 TCC & 16 NRPC Meerings (15 & 16% April 2010) — Mimdes

Annexure-ill

Status of Commissioning of New Generating Units in 2010-118&2011-12

Name of the Agency Capacity | Expected Date of Commissioning
Plant/Unit (VW)
Rajasthan
Barsingsar NLC 2x125 U#1 -Syn. on 27.10.09 and
Lignite U#2 -April, 2010.
Chhabra TPS RRVUNL | 2x250 Unit -1 commissioned on 30.10. 2009. DoS Jan, 2010
Cob 1.4.2010
Unit -2 Synchronized in March, 2010, Expected CoD
April, 20110,
Kota TPS (Unit- | RRVUNL | 185 CoD 31.12.09
7)
Suratgarh TPS RREVUNL 250 Synchronized on 31 March, 2009, . COD 1 July,
{Unit-6 ) 2010
RAPP-5 and 6 NPCIL 2x220 Unit-5, 22™ Dec, 2009.CO0 4" Feb.2610
Unit -6, CoD 31 March, 2010.
Jallipa Kapurdt | Raj West Unit 1 commissioned on 16.10.09
TPP (8x135 Power Ltd COD from -26" Nov, 09,
MWW (JSW) Unit- 2 - May, 2010 and Unit 3 and 4 in July 2010 to
March 2011
Unit 5 & 6 Syn Nov 2010, CoD Dec 20310
Lnit 7 Synchronized Feb 2011 and CoD Maych, 2011
U 8 Syn Mar 2011, CoD Aprit 201
Bihar (NR States have Share)
Kahalgaon NTPC 500 Synchronised on 28.6.2008.
Stage-il, U-3 CeD inMarch,2010
Uttar Pradesh
NCP Project 5t- | NTPC 2X490 Utt1- Syn. 25" December, 2009
it CoD-31* Jan,2010
U-5 &6 U#2 -June, 2010 COD July2010
Rosa (Stage-1) | Reliance 2X300 U#1t, Synchronised on 28.12.2008C0D 31.03.2010
U#2, Cob 30" June, 2010
Parichha UPRVUNL 2x250 Unit-5, July, 2010~ 2010,
Unit-6, Dec, 2010
Harduaganj UPRVUNL 2x250 Unit-8, Dec-2010.
Unit-8, Dec, 2010
Haryana
Rajiv Gandhi HPGCL 2X600 U1, Synchronised on 28.12.2009C0OD March end
Therrmal Power L2, Likely to be synchronized, April 2010
Plant {Khedar)
Indira Gandhi NTPC 3x600 Unit-1, NOV, 2010.
Super Thermal | {(JV) Unit-2, March, 2011.
Power Project- RUE' C,OPY Unit-3, August, 2011
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IS*FOC & 16" NRPC Meetings (15 & 16™ April 2010) - Munmtes

4x200=800 MW
Rampur SJVNL 6x68.67 12™ Plan
6x58.67=412 MW
State sector
UhtiH Beas Valley 3x33.33= 100 MW July 2011 onwards
3x33.33= 100 MW Power Corp.
U-1to Lid. {BVPC)
U-3
Himachal Pradeshy/
Swara Kuddu Beas Valley 3x36.6= 110 MW March 2012
3x36.6= 110 MW Power Corp.
Ltd. (BVPC}
Private sector
Sorang Himachal 2x50= 100 MW 2011-12
2x50= 100 MW Sorang
Power
Corporation
fid.
Uttar Pradesh
Anpara -C UPRVUNL 2XB00 MW 5/11 and 7/2011
Anpara -D UPRVUNL 2X500 MW 411 and 7/2011
Rosa TPP (phase- | Reliance 2X300 MW 212 and 8/2012
i)
Uttarakhand
Loharinagpala NTPC 4x150=600 MW 12th Plan
4x150=600 MW
Tapovan NTPRC 4x130=520 MW 12th Plan
Vishnugad
4x130=520 MW
Private sector
Shrinagar M/s GVK 4x82.5= 330 MW 2011-12
4x82.5= 330 MW Industries
Rajasthan
KalisindTPP RUVNL 2X600 MW 412 and 7/2012
Chhabra TPP Exin | RUVNL 2X250MW 5/12 and 82012
Punjab
Govindwal Sahib GVK powalnBY  2x 270 MW 2012
RUe™
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Government of India
; Northern Regional Power Committee
“ 18-A, Shaheed Jeet Singh Marg, Katwaria Sarai, New Dethi-110016

-

i SRRt afr @ )18-a a0 feaiw: 16 Rewax, 2010
No. NRPC / SE(C)/18-RPC / 10/ Dated : 16 December, 2010
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Members of Northern Regional Power Committee and TCO
(As per list attached)
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Subject : 17" meeting of TCC and 18" meeting of Northern Regional Power
Committes - Minutes.

e,
Sir,

AT T ST Y 17 f S qur v AT R wfTY B 18 47 dow w26
T 27 9%, 2010 H¥ e uldrar, oy ¥ sl & st o) T ASA & Wrdgq K TF Wi ey
AT A A TG G 56 T 6 q9 67 )

The 17" meeting of TCC and 18" mesting of Northern Regional Power Committee
were held on 26" November, 2010 and 27" November, 2010 respectively at Hotel Asia,

Jammu. A copy of the summary record of discussions of the meetings is enclosed herewith
for favour of information and necessary action.

TEHF: AT | W4,
Encl: As above Yours faithfully,
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Name of the
Piantfunit

Agency

Expected Date of
Commissioning/
synchronization

Himachal Pradesh

Parabati-til
4x130=520 MW

NHPC

4x130

Jun-11

Kol Dam
4x200=800 MW

NTPC

4x200

Mar-12

Rampur
65x68.67=412 MW

SIVNL

6x68.67

Sep-13

State sector

Flimachal Pradesh/

Uhl-111 Beas Valley Power Corp. Ix33.33= 100 MW July 2011 onwards
3x33.33= 100 MW Lid. (RVP()

U-1 to

u-3

4x82.5= 330 MW

Swara Kuddu Beas Valley Power Corp. 3x36.6= 110 MW Mar-12
3x36.6= 110 MW Lid. (BVP(C)

Private sector

Sorang Himachai Sorang Power 2x50= 100 MW 201112

2x50= 100 MW Corporation [d,

Uttar Pradesh

Anpara —C UPRVUNL 2X600 MW 5/11 and 7/2011
Anpara -D LUPRYUNL 2X500 MW 4/11 and 7/2011
Rosa TPP (phase- [Reliance 2X300 MW 2112 and 6/2Q012
13

Uttarakhand

Tapovan Vishnugad [NTPC 4x130=520 MW 12th Plan
4x130=520 MW

Private sectar

Shrinagar M/s GVK Industrics 4x82.5= 330 MW 2011-12

Rajasthan
KalisindTPP RUVNL 2X600 MW 4/12 and 7/2012
Chhabra TPP Exin JRUVNL 2X250MW 5/12 and 8/2012
Punjab
Govindwal Sahib  {GVK power 2x 270 MW Mar-13
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AGREEMENT
BETWEEN
SATLUJ JAL VIDYUT NIGAM LIMITED
AND
POWER GRID CORPORATIO]EL\OF INDIA LTD.

Ninc between SATLUJ JAL VIDYUT NIGAEM LIMITED, a Company
incorporated  under the Companics Acl. 1936 having s registered office at
Himfed Building. New Shimla-171009 {Shimia), a generating company involved
in csiablishment, operation and mainienance of the generating station under
Electricity Act 2003 (hereinafter called "SIVN® which expression shall unless
repugnant o the context or meaning thereof include s successors and assigns)
as party of the first part and Power Grid Corporation of India Lid.. a Company
incorpurated under the Companies Acl, 1950 having its Registered oitice at B-9,
Qurab [nstidonal Area, Karvaria Sarai, NEW ELAT-HI0 816 a transmission
company and CTU involved in establishment. operation and maintenance of the
tcansmlission  system  under  Electricity  Act 2003 {hereinafter called”
SPOWERGRID” which expression shall unless repugnunt 10 the context or
meaning thereo! include i3 sueeessors and assigns} as party of the second part.

. ; B
THIS AGREEMENT entered into on the & day nt".étPr‘ - Twao Thousand

ARG e ) - I Kasa) L tyer] ER

oy s -

"

PRUEAMBLL

WHEREAS SIVN has been established by Govl. of ladia & Govt of H.P. with
an objective To establish, own. operate and maintain hydro-electric power s1ations
and SIVN is desirous to establish various hydro-clectric stations 10 be owned and
operated by it Ehereinﬁyﬁsa{callcd as penerating prajects) as detailed in the
Annexuig ﬁfgﬂ&% hereto in terms of clause Ha) below forming integral

Aﬂﬁﬁ'ﬁ% A greement.
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AND WHEREAS the power from various hydro-electric power stations to be
established by SIVN needs to be evacuated to different regions of the india
through the Associated Transmission System {ATS).

AND WHEREAS POWERGRID is responsible for setting up associated
transmission system (hersinafier called as “ATS™ as detailed in the Annexure to
be annexed forming integral part of the Agreement) for evacuation of power
from the above projects in integration with the existing transmission system.
The ATS shall be inter-alia used by POWERGRID to evacuate power from
concerned generating projects. The associated transmission system will be.used
by POWERGRID to evacuate power from concerned SIVN power stations as a
first vight. The utilization of ATS shall be governed by the Flectricity Act, 2003,

AND  WHLEREAS both SIVN and POWERGRID are desirous to  maich  the
commissioning  schedule of the generating projects vis-a-vis  the associated
transmission sysiem.

NOW THEREFORE, in consideration of the premises and mutual agreements,
covenants and conditions set lorth herein, it is hereby agreed by and between the
parties as follows: '

L. SCHEBDULE OF COMMISSIONING

a) The schedule of commissioning of cach generating projects and ATS
alongwith zero date for the indemnification agreement would be mutually
agreed in the coordination mecting between POWERGRID and SJIVN
within 6 months of invesunent approsal and will form an integral pant of
this Agreement. The above schedule for the generating projects and the
ATS shall be regularly reviewed by Sr. Oflicials of both the parties in the
coordination meeting between SIVN and POWERGRID,

b A Co-ovdination Committee Consisting ol 2 (lwo) officials of SIVN and
2 (two) officials of POWERGRID shall be constituted within 2 weeky of
signing of this Agreement. which shall regularly monitor the progress of the
system on quarterty basis.

2.

INDEMNIFICATION

a) Inthe event of delay in commissioning of generating projects vis a vis ATS
the defaulting party shall pay the Imterest During Construction (I2C)
including FERV and Govt. Guarantee fee if any tor generating projecti‘;wfl
ATS caleulated as tower of the tvo. upto d period Ug’ﬁfﬁﬁg the
zero date. ATTEST

!
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b)

c}

)

"l

a}

In case the actval commissioning of ATS and 1* Generating Linit of projects .
occurs beyond the mutually agreed zero date, the actual readiness date of
commissioning of ATS and/ or readiness of commissioning of 1¥ Generating

Unit of projects whichever is earlier shall be considered as the Zero date for
the purpose of this agreement.

However, the indemnification claim shall be raised and the defaulting
party shall pay only in case of revenue loss or part thereof suffered by the
other party due 10 delay in commissioning by the defaulting party.

Either party who was ready to commission and have notified the other party,
shall obtain a certificate from Statutory Auditors at the end of financial year
certifving the amount of IDC from zero date to actual date of
commissioning or 6 month 1DC whichever is less.

BILLING AND PAYMENT

The quantum of IDC including FERY and Govi. Guaranmee fee if any
payable shall be worked out based on the audited expendiwure of the
comnissioned Generating units or A TS as the case may be.

by Either party shall present a bill for the amount of [DC inctuding FERV and

6.

Gonl. Guarsantee fee iF any to the other party, at the end af indemnification
pericd. The amount of 1DC including FERV and Govt. Guarantee fee if any
will be paid within 60 days lrom the presentation of bilts complete in all
egspect by either party ta the other party.

LIMITATION OF PAYMENT

No claim other than DC including FERV and Govi. Guarantee fee ifany
referred 1o above ie. any indirect loss due to delay in commissioning
Cienerating Unit/ATS shalt be payable by either party to other party.

tn case pavment is made alter the due date by <ither party, the surcharge
shall be charzed on the amounts remaining vapaid after the satd date in
propartion o the number of days of delay atter the said date in
aceordance with the rates specitied in CERC regulation for transmission

tarift.
ARBUITRATION
6.1 All differences andfor disputes between the parties arising out of or

in connection sith these presents shall at the fiest instance be seitled
through amicable settiement at the level of Chief Executive of both
the parties. '

w——t
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6.2 Where any dispute arising out of or in connection with this
Agreement is not resolved mwtuaily then such Dispute shall be
submitted to adjudication by the Appropriate Commission as
provided under section 79 or 86 of the Elecrricity Act, 2003, as
amended from time to time and the Appropriate Commission may
refer the matier 1o Arbitration as provided in the said- provision read
with Section 158 of the Electricity Act, 2003.

6.3 The venue of the Adjucation shall be at New Dethi. The Courts of
Shimia shall have exclusive jurisdiction.

6.4 Nolwithstanding the existence of any disputes and differences
reterred to arbitration, the partics hecein shall continue to perform

their respective obligations under this Agreement.

7. FORCE MAJEURL

No party shall be liable for any cluim tor the default or delay due 1o
torce majeure event such as riovsirike. tock-put, Civil commotion,
war{whether declared or not). invasion, Act of foreign enemies.
hostilities. civil war, rebellion, mutiny . revolution, nsurrection, military
or usurped power. damage from aircraft nuclear fission, forces of
nature. accident. terrorist aclivities, acts of God such as earthquake.
lightening, unprevedented floods, geological surprises, road blockade
due  to  land  slide and  other  such  causes  over  which
POWERGRID/SIVN has no control. Any party claiming the benefit of
this clause shall inform the other party of the exisience of such an event
through written notice within a reasonable lime o the other parties to
this eltect

8. EFFECTIVE DATE AND DURATION OF AGREEMENT

This Agreement shall be deemed to have come into force with effect
from the date ol signing of this Agreement for all purposes and intent
shall remain operative till the settlement of claim of either side under
the Agreement.

9. NOTICE

All notices reguired or referced to under this Agreement shall be in
writing and signed by the respective authorized signatories of the parties
mentioned hersin unless otherwise notified. Each such notice shall be
deemed 1o have been duly given if delivered ov served by registered
mailispeed post of Deparument aof Post with an acknowledgement due to
other party {ies) as per authorization by the parties.

ATTESTED TRUE COPY :

The authorities who shall issues recetve notices €lC i conaection with
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this agreement are detailed below:

For SIVN For POWERGRID
Birector (Electrical) Diractor (Projects)
Sattuj Jat vidyut Nigam Lid. Power Grid Corporation of tndia Lid
Himfed Building.New Shimla =Saudamini” ,Plot no. 2, Sector ~ 29,
Shimla-171009 Gurgoan (Haryana)-122 001

10 GENERAL

in case SIVN/POWERGRID is wound up or its generationftransmission
activity is taken over by other organization(sy Agency(ies), the
successor  organisation(s)/ Agency{ies) shall adopt this Agreement
mutatis mulandis.

IN WITNESS WHERLEOF the p:u'lzt:‘i have exceuted these presents to
their Authorised Represenlatives at . = Shimla__on the day, month and
vear mentioned above.

WITNESS FOR AND ON BEHALY OF
SATLUJJAL VIDYUT RIGAM LIMRED

Signature ' AR v Stonature Mool '
Name ... RKMM\M&%_ MNamre . R B .'f?l!d
Designation .....Sewml Mamgu((":o) Demgnatwn - DIRECTHR. C&Qd‘nﬂﬁﬁ)

WITNIESS FOR AND ON BEHALY OF
POWER GRID CORPORATION OF INDIA 1YD.

g
‘a.umtturc........—.ff.'.‘.f.//l

.................

Des:g__,n&tmn BeDh M (fammLs)




ANNUEXURE-I TO INDEMNIFICATION AGREEMENT DTD. ..covae. o

BETWEEN

SIVN AND POWERGRID CORPORATION

Schedule Agreed for the purpose of Indemnification

PROJECT : Rampur Hydro-electric Project

Linit wise Commissioning Schedule of Rampur Hydro-Electric ¥w°‘”

~ Uit No. | -

o

~ Umt No. 2 - o
~ UnitNo, 3 -
~ Unit No. 4 e
~ Uit No. 3 -

~ Unit No. 6 -

s Commnisstoning Schedule of Associa

o Associated Transenisston Svstem

o NOTE: For the purpose of Indemnification. the zero date would be...... ...

- D TRUE COBY
o |
~d|
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ANNEXURE- TO INDEMNIFICATION AGREEMENT DTD. 06.04.2009
BETWEEN
SJVN
AND
POWERGRID CORPORATION OF INDIA LTD.
Schedule Agreed for the purpose of Indemnification
PROJECT : RAMPUR HYDRO-ELECTRIC PROJECT (412 MW)

» Unit wise Commissioning Schedule of Rampur Hydro-Electric Power Project

Unit-1 -24.08.2013
Unit-2(6) _28.08.2013
Unit-3(2) -31.08.2013
Unit-4(5) -14.09.2013
Unit-5(3) 22.09.2013
Unit-6(4) -30.09.2013

« Commissioning Schedule of Associated Transmission system -24.06.2013
{Associated Transmission system- LILO of 400 KV D/C Nathpa Jhakri-Natagarh
(Triple Snowbird) line at Rampur and associated bays)

« For the purpose of Indemnification, the zero dateis 01.10.2013.

T
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ENCL—5(a,

Forest Clearance Chronology for LILO of 400kY D/C Nathpa Jakhri - Nalagark line 2t Rampur under,
RAMPUR - HEP TRANSMISSION SYSTEM

LOA Daed. 26.05.2009 ! Compl. 5¢ch (As per LOA}Y 1 26.06.2811 F Tompl. Sch {Anticipated): Dec'{3

Forest Area. Forest | i

_ (Mact) | Division Activity ;

Initially the FCA case was submitted on 27112011 in the office of BFO. Ant,

]
b

The Case was forwarded 10 the office of CF. Rampur on 28-3 2013,

The Casze was returned back to DFO. Ani on 02-04-2613 with 16 aobservations.

The Gbservations were dealt with and the cast was semt to the office of CF, Rampur on 84-85-2012. :

Case forwarded by Conservator Office. Rampur 1o PCCF Shimia on 18.05.2012,

i  The Case was forwarded to the office of APCCY, Chandigarh on 13-07-2012.

If'[n the oflice of APCCF. Chandigarh an observation was raised on 24,08.2012 against the use of 52
_ bmieters corridor, A SAG meeting was vrgaenised at shimia on 29-8-2812, in which it was decided that
; the corridor would have o be changed w 46 meters and that the case would have to be made and '
‘; resubmitted again. L
_ Afier constant follow date of joint inspection fixed for 7th Sept.'2812. After joint inspection. NOC 1
i ; ohtained from DC office ond FCA cuse was made again and submitted in the oflice of DFO. Anni on
12.5924 © HP/Anni (94102012

f The ease was forwarded 1o the office of CCF. shimla on 81-11-2012

f—-.—-v.
I iCase forwarded lo APCCF . chandigarh on 18.11.2012

i An observation was raised in the office of APCCF, Chandigarh on 21.11.2012 reparding TRA.

t ' Cenificate.

! : The FRA Certificate was obtained from the office of DC, Kullu on 08-81-2013 and was deposited in
: the office of CCF, Shimia on 09-02.2013.

Stape - | clearance is obtained on 13.02.2013,

"Amount of NPV i Rs. 86.33 Lac & amounl of CA scheme i 2, Rs. 33.07 Lacs. All pavment made.
1) is submitied and Cose is torwarded o ACCF Shimbe 01.03,2013. Case is forwarded to APCCE
chandigarh on 15.03.2013.

Stage - {I clearancee is obtained on 03.04.2013,

-

Court ease ai location AP0 in shimla hight court. Report of survey submiited by Director
(Projectsy, HPPTCL to Shimbx High Court. Decision of Last hearing (23.09.2013) vomes in
Jfavour of POWERGRID on 18.30.2013 & at present work at this location is under pragress.

i

. ESTED TRUE COPY

e
A :thog@ed Signatory

P . ;orporation of "
L i-29, Gurgaon-122001 .

Plb. N

-



No
H.P. Forest Department.

Dated Luhri, the:

From - DFOQ Ani To. -CF. Rampur.

Subject:- Diversion of 1187728 hac af forestland in fuvour of Power Grid
Corparation of India limited for construction af 400KV transmission line
with in the jurisdiction of Ani Forest Division, District Kullu, H,P.
Memo.
Enclosed please find herewith a proposal for Diversion of 11.87728 hac of
Jorestland in fuvour of Power Grid Corporation of Indw limited tar construction of JOOKV
trammission tine complete in wll respect i wiplicaic fir Javour of consideration and further

Fraimsmission i the compelent anthorify for getting iy approval please /

Divisional Forest Officer,
Enci: 4.4, Ani Forest Division, Lulri,

Ludst. Mo f’/" 1-;2 L[ Dartodd Luhri the ,.;j 5 — '*'/Z F iy

Copy alongwith proposal folders in triplicate is forwurded 10 M'S Puover Grid
Carporatimn of India fimited with H.Q. Rachali, Post Cffice Khaneri. Tehsil Rumpur District
Shimlu HP. for information and further necessary action. Pledase coflect the praposal folders from
etfice the undersigned and submit the sume in the office of Conservator of Forests Rampur Bsr.
HE

e, e

LT ema gy e
Divisionil f}}resf Officet,
Enci 4.4, Ani Forest Division, Luliri,

Sy VESTED TRUE COPY
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HP Forest Department.

Dated Rampur, the © 2~ » o4 "D
From: C.F.Rampur. To: DFO Ani

Subject: Diversion of 11.87728 lia of furest land in favour of
Power Grid Carporation of India limited for cunsiruction
of 400 K3 transmission fine within the jurisdiction of Ani
Forext Divisien, District Kullu HP.

Muvenia:

Please refer to vour office fewer No 6025 dated 28-3-2012
on the subjeet cited aboye,
]

2. Irom the perusal of the proposal  the  following

shurtcomings have been noticed:-

. b The authorization leter of the competent authority of he Power Grid
i Corporation of fndia Lid to suthorize Mr.Ankit Sood fur signing the papers in this
S 0 w - case has not found atiached which may be obtained,
- ' e ?..‘ Demand letier is not on the letter pad af’ the vompany which mus b
< revised.
3. The demand letier has heen given by the company on 27-12-201 1 your

office alongwith 6 copies of proposal but the propusal has been received in this
office after lapse of more then 3 maonths which is against the time scheduled fixed
hy the Govt. Please explain the reason for delay.
"4 At page No, 6&7 it has been written against various items “enclosed as
Annextire A.B.C & £ whercas the specific page number is required to bhe

L mentioned.

-

s

Against cotumn No 6. page No. 7 “Enclosed ot Index™ has been writlen

whereas it should be mentioned that the detail of all the cestificates placed in the
~ proposal folders have been given at page No. 4 of the chech st WTTESTED TRUE Ccop
CER BN GRS L e D O

ta

0. Place of sipnature hias 1ot mentioned at page 7. Jrmer T ogan -
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o purpose wise breih up i
pequited for tieht e anly
vonstaieien

supply the infurmation vn the

No o inlorinaton atnal ik
and s disposal has been placeid 1

preseribe

has been menboned Ll ihe ety fand
senciation by
b ]m-;'sm.il toid Ploase

[

d proforma regarding auck generation and

its digposal and place in cach proposal falder.

8 Pape No. has not been menion

may be dene,
&, tn cheek list at page 2
been civen 48 Mo whereas at page 2
PRCIGY 180y Givhas b
0.

proposal folders which may be done.

al

11, AL page ©

Cprepared abso survey sheet pumber has

12 Al page
Aampur and otfice seal h

The d

A
‘w
-

l'a‘ -

andertaking have been piven aboul 1t

ngainsl sert

The enumeration st of alignmend N

1 no heading has been given it uap

37 Jdate and place of signature

jgital maps have peither been placed in the

ed at page 17 againsl column No. 5 which

al number 13 the puwmbers of 1tems has

28 & 29 information of check list 18(a).

cen written which may b currectud.

3 & 3 have mof been attached in the

and Indes has not been

nutl been mentioned.

fas ot been meationed by DRO

a5 also not been aflixed.

propusat folders nor any

which may be done. the digitn! map is

r\.quncd alongwith sotft copy of the same.

14 A copy of agreement made bety

phaced in the proposi,

A O of Gram Panchayat coneers
which mauy be obtained pow and placed we cach prop
16, Iy vase of pov

nay be _nbtuinud and pluced in cach p

The proposal
refurence are returned herewith {or dol
u:tu.:. duly ¢

f;nci’ s A5 above,

ate land. the aifidavt of all &

ompleted in all respect at the carhest.

veen NIPC & Power Grid is reguired o be

od s not been fuand inthe propus

vl il

»
~

nd cwneris pequired whieh

ropasai _l‘nl-.icr".

Ny

olders received with your fetter  uwinder
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No
H.P. Furest Departent

Dated Lubri, the: _
E?'rmn: - DFQ Ant To: -C.F, Renmpurr.

Subject:- Diversion of 11.87728 hac of forestland in favour of Power Grid Corporation of

" {ndia limited for construction of 400KV transmission line with in the jurisdiction

af Ani Foresr Division, District Kultu, H.P,
.'i’!{,’ﬂft}.

: Kindh: refer 1o your gffice tetter no. 12 duted 02.04.12,

2 The vbservations pointed o vide under reference have been attended to and are
repied as wnder:-

' it Authorication letter of competent authority of Power Grid Corporation of India Lid
1o Awtharize Sh Ankit Sood jor signing the papers on behalf of compuny has boen obtained and enclosed
herewith af page No-116.

i Demand letrer has been obtuined on the letter pad and re- placed ot page No.-5.
iiy Since  no identified land bunk was available with this division for Campensatory
afforstation  scheme hence it hus been reguisitioned Srom  Rumpur Forest Division on the
dpprovalidirection of your gowd gffice so accorded vide leiter No. 9041 dated 1903 12.that’s the reason
Jor delay i submiscion of this proposal .

iy Specific page Numbers hus been mentioned:depicted puge 6 & 7
vi Nevdful has been done.
Vi Needful hos been done.
vii) As per under taking submitied by the user agency the muck/debris

whutsoever will be genercted diving the construction work the same will b consumed’useddisposed off
focally in filling of pits ete i the event of smy breach they shall be tighiv for penal tciion under FCA as
well us other relevant rude hereunder. Copy of under waking is obtained and placed ot page. 117,

viiiy  Needful has been done.

ix} Needfid has been done,

XJ Needfil hus been done.tenclosed as annexure-1& 1 at puge Nu. 119 onward,

xi) The ohservation will be attended 10 hy the duthorized signatory of User
Agency in Rampur Forest Division as the same hus been produced subniitted by DFO. Rumpur.

xii) Serne remarky.

xidr Digitad mup I been submitted by the user agency and placed at
pageNo Tix
xfvi The vbservation will be utiended fo discussed by the Authorized signasory
af User Agency in person,
vy The observation will he uttended 10:discussed by the Authorized signatory
of User Agency in person.
wviy  The observation will be attended toidiscussed by the Authorized signatory
of User Agency in person.
Nince the ohservations have been attended 1o as reforred to above, it is, therefore,
the prapasad folders m triplicate are re-submitied for fuvour of consideration and further HOCESRUPY
agtion recomnetdation at vour end please.

.li
.’ F/

~ ¢
]

ATTESTED TRUE COPY Divisioned Forest Officer,

Enel: 4.4 Ani Forest Division, Luhri,

g T
Authorised Signatory .
Power - -d Corporsson of india Ltd.
Plot No 2, mectar-29, Gurgaon-122001 (HARYANA)

< L{ b -
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No. ] eSE
HP Forest Department.

Dated Rampur.the | o -5¢ D12

From: C.F.Rampur. To: Nodal Officer-cum-CCF(FCA)
00 Pr.CCF HP Shimla

Sabject: Diversion of 11.87728 ha of forest land in favour of Power Grid
Corparation of Iudia Limited for construction of 400 KV
Transmiission line within the jurisdiction of Ani Forest
Division, District Kullu, HP.

Memo:

XFO. Ani has submitted proposal folder formulated under section
2 of Forest (Conservation} Act, 1980 for diversion of 11.8772% ha of forest land in
favour of Power Grid Corporation of India Limited for construction of 400 KV
Transmission hine within the jurisdiction of Ani Forest Division, District Kullu, HE for

according necessary approval of GQOI

The propusal folder in duphvate s submitied for further
necessary action.

Encl: As above, O “"'\\/

Conseryfuor of Forests,
Rampur Forest Circle Rampur,

ATTESTED TRUE&?P"{/

ot - B

¥ . | 2 + H At ~rised Signatory
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No F1 48-2479/2012(FCA}
H P Forest Department.

From
Noda! Officer-cum-CCF{FCA),
0/0 Br Chief Conservator of Forasts(T),
Himacha! Pradash, Shimia-171001

To
The Add! Pr. Chief Conservator of Forests {Central)
Govt of india Ministry of Enviropment and Forests.
Bays 24-25. Sector No 3t-A Dakshin Marg.
Chandigarh- 160 030

Dated Stumla-1. the

Subiect Diversion of 11.87728 ha of forest fand in favour of Power Grid
Corporation of Indha Limited for the construction of 400 KV
Trapsmssion Line. within the junsdiction of Ani Forest Division.
District Kullu, H.P.

Sir

| am directed to enclose herewih a proposal for diversion of
44.87728 na of forest land in favour of Power Gnd Corporaton of India Limited for
the construction of 400 KV Transmission Ling. duly recommended by the State
Govt in part-V of the main form The iand proposed to be dwerted forms a part of
UPE . which falls under the junsdichon of An Forest Division, Distnct Katlu, HE e
all 450 trees and 175 saplings of different spec:es are siranding over the forest land
aroposed for diversion

2 Compensatory Afforestation 18 proposed to be raised over 24 00 ha
degraded forest land Chief Secretary’s Certificate with regarg lo non availabiiity of
sutable non forest land for raising Compensalory Afforesiation 15 placed at page-
150 of the proposat foider

3. As the proposal altracis tie provsons of the Forezl (Conssrvainm)
Act 1080, the same 1s presented to you for consideration an¢ approval please.

Yours faithiully,

Ercl As above Nodal Officer-cum-
Chiet Conservator of Forests (FCA) HP

Endst. No Fi. 48-2479/2012(FCA} Cated Shwmla-1 the
Copy 15 forwarded to -

1 ¢.F Rampur with reference 10 s Memo No 2222 dated 19 82012
. for informalion. :
2" Engineer Power Gna Corporation of india Limited. vitiage Rachal:

ESTEDP%E‘ﬂmﬁsﬁ Rampur. Distt Shimia H P
ATY
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| TRA WROR
| qafqw ¢4 g9 Ao

R & Ffaa
T R 24-25
afor wrl
| e 31 Q
| HUEMF- 160030
WIS FRE-9-HPBC487/2012-CHA ?O.f b feeti® 24.08.2012
a1
i Htes anfeew @ o0 @o W9E (FCA),
3 Ry w2y W,
7 fawr, Tras
_ Ren |
fore- i Diversion of 11.87728 hectare of forest land In favour of Power Grid Corporation of India
: Limited, for the construction of 400 KV Transmision Line, within the jurisdiction of Ani Forest
Division, Distt. Kully, Himachal Pradesh.
wEE,

pra Judve famn & Sl oM o7 dwn FuL 48-2479/2012 (FCA) Ryerie 13.07.2012 w1
et w, R g9 (W) oiffifas, 1980 B w2 F aR R wifredt olvg ¥ 6T 11.87728 SRR
o qff o wtn A ¥

35w ® v Prafafs sowe s 95 )

1. R A R.O.W. 52 meter fawr w0 # | vnlew @ 3= waea § R-Préermr
RO.W 46 meter B0 Wl | WY W 3 wRvifis o ¥90 1

. TR T QoI W WEE 3 9W S ordt @1 % 60 AT ¥ arw oy o Rawd g 3 e
@ fRafer & orara § Ty B W REn 90w )

i
S e =
( i wawrad )
: uc:smﬁmawaq??m(m)
RIS Av—
: Divisienal Foresi Officer, Ani Forest Division, Disit. Kulle, Himachal Pradesh.
2, Power Grid Corporation of Idnia Limited, Northern Region-11, Transmission Line Gfice, Rampur,
Village Rachali PO Khanawri Dispt. Shimla, Himachal Pradesh. !
ATTESTED TRUEC
e B
| Authorised S:Q.“natoc?'?’n dia Ltd.
: -, o or e HARTY
PCWG‘.I' G [ 950[\_122001 {HARYANP‘Q

Plot NG £, Secof-29, Gui
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No.Ft.48-167/2000 {FCa)

el w

L et

SSPRLLESBL] | B Mane lamad
;[ ~ O193% 74563589

Q.l\u,(f ‘ £ r a\b‘k‘w
FANMeeting Notice

‘ Forest Department, Himachal Pradesh
: From: Nodal Officer-cum-APCCF (FCA)
C Ofo Pr.CCF (1), H.P, Shimla.] 71001
To
_‘- 1. Adviser (Pimng),?imming Department
Yojana Bhawan Himachal Pradesh, Shimia-2.
2. Joint, Secretary {Forests) to the
Govi, of Himachal Pradcsh, Shimig-2
3. Addl. Secretary (Finance) ta the
(7071, of Himachal Pradegh, Shimla-2,
; 4. Under Secretary flevenue) o the
' Govt. of Himacha! Pradesh, Shimla.2,
Dated Shimla-1, the 2 5.6 200
Subjeet: State Advisory Group Meeting,
Sir,

Meetng of the Staxwe Advisory Ciroup will be held under the Chairmanship of

Addi, Pr. Chief (" cniservaor of Forgsts {Centrah

Forests.Chandigarh on 30.8.2012 at 3.00 PM

in the

which following proposals for IVersion of forest |

are 10 be discussed--

Govi. of India, Ministry of Environment and
Conference Hall, Oro Pr.CCE, 4P Shimla in
and under the Forest {Conservation) act, 1980

| Se.No Fame of | Nanie of proposal o
f ! Circle/Mivn, _ . o ) |
T | Shimta‘Rohron t Diversi n of 0.9927 7a of forest land in favour of M/s Laxmi _'
. i | Stone crusher Sanail RO VPO Dhar, Tehsil Jubbal, Disine !
- .’ ! Shimia for Quarry Site & Approach Road to Quarry Site within !
¥ | | the jurisdiction of Rebyroo Forgst Division,District Shimla. (File ;
E ! _..LNo. No. F1.48-2435 2012 (FC A, L
T Rampr An T Biverston of 1155538 s of Torest land i favour of Power |
| i  Grid Cemporation of India Led, for the construction of 400 KV |
! ) Transpussion Line within the jurisdiction of Anl Forest !
1 .  Division, Distt KulluFile No.Ft48:24792012 (Feay | ;
: You are, therefore, requested to please make it convinent 10 anend the meefing on
-scheduled date time and venque.
Yours faithfully, 4
ATTESTED TRUE COPY ¥ ]
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Endst. No.F1.48-167/2009 (FCa)
Copy is also forwarded for information and further action 10:..

if I CCFRampwr & CF Shimig,
g 7. DFOs Ani & Rohroo for attendin

are informed ai their leve] gng compliance be reported 1o this offi
cfore 26.8.2012.
! 3. Excutive Engineer, Power irig Comoration of India Limijted Vili
: Khaneri, Tehsil Rampur,Di
4

; isit Shimla.(HP) for attending the me
. M'S Laxmi Stone Crusher

San

ail, Prap. Sh, Ajay Saulia R/
Jubbal, Disy. Shimla.PIN-17120

S (HP),
dland Complex, Stimia for
o1 29.08.2012 at 3,00 PM j

; _ /T Executive Engineer {Forests), T:
: p the arrangements of the mecting

Oro Pr.CCR( T).HPShimia

'; 93
AN g

'l gﬂa'rﬁ-?w«aé. e, 224 go

[ ™ i td-
- ,@ A of india L
Po\n,—;‘:r . ‘@ .

- MNA
Picih -becios-ZS.Gﬁgaﬁ"“num (HARYANA)

A )
Nodal Dfficer-c -APCCF (FCA)
O/o Pr.CCFR(T).1P Shimla

Dated Shimla-] . the

age Racholi PO

eting,
O VPO Dhar, Tehsii

information and making
n Conference Hall,

25 .ol
Nodal Officer-cum? APCCF (FCA)
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